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For Rs. 3,000 they murdered the kisan
in the prison yesterday. (Interruptions)

SHRI KAMAL NATH: This is a
matter regarding privilege. This is
agitating the House. My appeal to you
ig to please give an expeditioug deci-
sion. This relates to a sensitive matter,

(Interruptions)

MR. SPEAKER: Please sit down.
Not allowed.
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MR. SPEAKER: This is not an
adjournment, Nothing jig allowed.

SHRI GEORGE FERNANDES
(Muzffarpur): The question is not of
an adjournment motion.
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oww wyiey: Now, Papers Laid
ofi the Table. Shri Narasimha Rao.
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PAPERS LAID .ON THE TABLE
NOTIFICATIONs UNDER PASSPORTs AcCT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS

-

AND HOUSING (SHRI BHISHMA
NARAIN SINGH): Oa behaif of my
colleague, I beg to lay on the Table
a copy of the Passports Rules, 1980
(Hindi and English versions) pub-
lished in Notification No. G.S.R.681(E)
in Gazette of India dated the 1ith
December, 1980 together with &
Corrigendum thereto  published in
Notification No, GSR 50(E) in Ga-
zette of India dated the 7th Febru-
ary, 1981, under sub-section (3) of
section 24 of the Passports Act, 1967.
(Placed in Library. See No, LT—
1998/81.]
(Interruptions)

MR, SPEAKER: Why don't you
control your Members? Shri Patil.

NOTIFICATIONS UNDER Dock WORKERS
(RECULATION OF EMPLOYMENT) AcCT
AND MERCHANT SHIPPING ACT

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEE-
RENDRA PATIL): I beg to lay on
the Table:

(1) A copy of the Bombay Dock
Workers (Regulation of Employ-
ment) Amendment Scheme, 1881
(Hindi and English versions) pub-
lished in Notification No. 8.0. 384
in Gazette of India dateq the 31st
January, 1981, under section 8A of
the Dock Workers (Regulation of
Employment) Act, 1948, [Placed in
Library. See No. LT—1899/81]

(2) A copy of the Shipping De-
velopment Fund (Loans and Other
Financial Assistance) Rules, 1981
Hindi and English version) pub-
lished in Notification No. GSR
44(E) in Gazette of India dated the
3rd February, 1981, under sub-sec-
tion (3) of section 458 of the
Merchant Shipping Act, 1958.
[Placed in Library, See No. LT-—
2000/81.]

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND-
TRANSPORT (SHRI BUTA SINGH):
I beg to lay on the Table a copy of
the National Highways (Feeg for use
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of Permanent PBridges) Amesndment,
Rules, 1980 (Hindi and English ver-
sions) published in Notification ‘No.
:8.0. 11(E) in Gazeite of India dated
the 5th January, 1981 under sub-
.section (3) of section 9 of the Na-
tional Highways Act, 1956, [Placed
in Library. See No. LT—2001/81.]

NoTIFICATIONS UNDER CENTRAL EXCISE
AND BApT ACT, SMUGGLERS AND FoOR-
EIGN ExcHANGE MANIPULATORS (FoR-
'FEITURE oF ProPERTY) AcT, CENTRAL
Excrse Rures, CustoMs AcT, CENTRAL
‘EXCISE AND SALT ACT AND UNDER
MEDICINAL AND TOILET PREPARATIONS
(Excise Duties) Act

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): On
‘behalf of my colleague, Shri Magan-
‘bhai Barot, I beg to lay on the Table:

(1) A copy each of the follow-
ing Notifications (Hindi and Eng-
lish versions) under sub-section
{2) of section 38 of the Central
Excise and Salt Act, 1944:—

(i) The Central Excise (Fifth
.Amendment) Rules, 1981, published
in Notification No, G.S.R. 206 in
‘Gazette of India dated the 21st
February, 1981.

(ii) The Central Excise (Sixth
Amendment) Rules, 1981, publish-
ed in Notification No. GSR 207 in
‘Gazette Of India dated the 21st
February, 1881. [Placed in Library.
.See No, LT—2002/81.]

(2) A copy of Notification No.
'GSR 79(E) (Hindi and English
versions) publishedq in Gazette of
India dated the 26th February,
1981 together with an explanatory
memorandum regarding  revised
rate of exchange for conversion of
Russian Rouble into Indian cur-
TENCy Or vice versa in supersession
40 'Notification No. 224-Customs
-dated the 13th November, 1980,
under section 159 of the Customs
Act, 1962. [Placed in Library. See

“No, LT--2003/81].
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(3) A copy of the Appellate
Tribunal for Forefeiteq property
(Conditions of Service of Chair-
man end Members) Amendment
Rules, 1980 (Hindi and English
versions) published in Notifica-
tion No. GSR 1177 in Gazette of
India dateq the 15th November,
1980, under sub-section (3) of Sec-
tion 26 of the Smuglers and Foreign
Exchange Manipulators (Forfeiture
of Property) Act, 1976,

(4) A statement (Hindi and
English versions) showing reasons
for delay in laying the notification
mentioned at (3) above. [Placed
in Library. See No. LT--2004/81.]

(5) A copy each of Notification
Nos. GSR 91(E) to 128(E) and
GSR 130(E) (Hindi and English
versions) publisied in Gazette of
India dateqd the 1st March, 1981 to-
gether with an explanatory memo-
randum regarding Cenral Excise
Duty changes and exemptions in
context of Budget proposals per-
taining to Indirect Taxes annnunc-
ed by the Finance Minister in Lok
Sabha on the 28th February, 1981,
issued under the Central Excise
Rules, 1944. [Placed in Library.
See No. LT—2005/81].

(6) A copy each of Notification
Nos. GSR 131(E) to 166(E)
(Hindi and English versions) pub-
lished in Gazette of India dated the
1st March, 1981 together with an
explanatory memorandum regard-

ing Customs Duty Changes and

exemptions in the context of Bud-
get proposals pertaining to Indirect
Taxes announced by the Finance
Minister in Lok Sabha on the 28th
February, 1981 under section 159
of the Customs Act, 1962, [Placed
in Library. See No. LT—2008/81.]

(7) A copy of the Central Excise
(Seventh Amendment) Rules, 198!
(Hindi and English versions) pub-
lisheg in Notification No. GSR
129(E) in Gazette of India dated



